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3e saz. /2. Y. 1/'/% 

Fr an 

Shri Rames h Sharma, 
bssistant Regis trarr, 
High Court of De lhii, 
New De lhi. 

TO 

N73. 
83 

The Dis trict & Sessions Judge, 
De lhi. 

Dated, New De lhi the 10th January, 1983. 

Grant of leave applicat ion to 
JudicialOfficers, 

Sub 

ir 

I am directed to say that it has been observe d by 
this Court tha t the Judicial OEfic ers usually pr ccee d on 
leave in anticipat ion of its sanction and take it gran ted 
that the le ave applied for will be sanctioned in due 
Course. These applications are forwar de d to this court 
without admiss ibility report oca us ing un due de lay in 
dis posal of thet e applicat ions. It has also been 
observed thàt the officers are in the habit of 
applying earned/commuted luave for one day even when 
they ha ve Cas ual leve to their credit end these appl ica -
tions are forwarde d to this court in a rout ine manneer
uns upported by a medical certifica te fr an the 
a uthor is ed medical at ten dant as required under the leave 
ules. ll this results in avoiduble corres ponde nce to 
Camplete the applications. 

I an, therefore, to reues t you to in prese upon 
all the Judicial Officers to apply for leave well in 

a dvance and follow the instructions conta ine d in this 
Court's letter No. 9170/Gaz./P.F. dated 14.5.82 befor e 
allowing them to procee d on leave and that the 
discrepancies pointe d out aforesa id should als o be 
Carried out, in fut ure, be fore end in y the leave 
applicat ions to this Court. In the case of applic t. i ons 
or one to four duyS earned/comnuted leave, it may be 
certified that the of fi cer concerned has no cu ual leive to nts credit: 
casa leave before they apply for one to fOur dys 
earned/cannuted le�ve. 

he officere Ehould Le told to exha ust 

Yours faithfully, 

amh Ak 
SiStant Feg i th 



GH COURT OF DELII AT NEH DBLHI 

d, 6nd oNoe No.PE_/Gaz./P.F. 

1alt Dated: /RE3 

rion 8 dro fo-r1-ot30 
It is generally observed that some of the Judic ial officers exhaust the ir ca sual leave in the first few mon ths 

J of the year and thereafter re sort to the practice of taking earned leave for short period whiich disTupts the 
EVorking of the egurts and causes inconvenience to the 

It has also been found that the officer s 
apply leave at the last moment without giving sufficient
time for sanction and pro ceed on leave without awaiting 
the sane tion of the High Court and in several case s the 
a pplica tions are receive d after availing of the leave. 
Fur ther, the officers apply leave on medical groundss 

. titoq11tigant public. 

without support of requ si te cer tificate s. 

The above practice is neither de sirable nor has 
sanetioned of the Rules, as such attention of the Judie 1al 
officer s is again drawn to the relevant prosision of the 
Leave Rules' and it is impre ssed upon all of them- 

1) that no earned 1leave for le ss than 3 days 
should be applied unless there is extreme 
exigency. 
ne ce ssary to take earne d leave for le ss than 
3 days the application should be supported 
by full reasons. 

In ca se it bec ome s absolutely 

11) Leave should be applied suffic iently in 
adv ance. 
permission of the High Court on telephone 
be obtained be for e proceedin g on leave. 

In case of extr eme urgency, 

111) the leave application on medi cal grounds 
should be suppor ted by requsite certifica tes. 

iv) the casual leave should not be exhau sted 1in 
the first few mon ths and should be retained 
for exi1gen cie s throughout the year. 

By Order 
Sd/ 

(P P.SH ARMA) 
REGI S TRAR 

Da ted: O|/n2k 
Copy forwarde d to the District a nd Se ssions Judge 

VEndt. No. /0a./P.F. 

Delhi, for nece ssary actien and complian ce 



20_az./P.F , 
F rom 

Tha Registrar 
High Court of Delhi, 
NEW DELHI. 

To 
The District & Sessions Judoa, 
DELHI. 

Neu Delhi, dated the 16th Feb.,1985. 
Sub Grant of leava to Judicial Officers, 

Sir 
I am directed to say that the instructions issued on 

the above subject vide this Court 's Order No,55/Gaz./P.F. datad 
the 19.12.1983 are not being adhered to strictly. It has bean 

noticed that very often the officer concarned either applies 

for grant of leave late or his leave application if submitted 

in time is delayed in the Distriot Court 's office uith the 

result that the same reaches this Court late leaving9 very 

little time for getting the leave sanctioned ba fore the date 

the officer has to pro ceed on leave. 

Justice and Judges of this court have taken a very serious vieu 

of the matter and have desired that no officer should procead 

The Hon 'ble the hief 

on leave be fore it is sanctioned. 

I am, there fore, to request you kindly to 'in form al1l 

the judicial officers that they should submit their applicaton 

for grant of leave at least in advance by a fortnight, It may 

kindly also ba ensured that the leave abplications of the 

o fficers are processed expedit iously in your offica and should 

be sent to this court well before tima so as to reach at 

The Judl.0 fficers may least a ueek prior bthe date of laave. 
also be instructed that they should pro cead on leave only 

after the sama is sanctioned by this court and in ase of 

any extreme exig ency or unforesaenra circumstances, 

permission of this court 'ba obtained on telephone bafore dryel 

proceeding on 1eave, 

Y ours faith fully, 

_E63_RA 



450 Ne. /Gaz./p.F. 
Frem 

The RegistrarI, 
HIGH COURT OF DELHI, Neu Delhi 

Te 
fai 

The District & Sass iens Judge, DELHI 
Neu Delhi, dated tha 8th January, 1986. 

Sub GRANT OF LEAVETO JUD ICIAL OFF ICER 
Sir, 

I am directed to refer to ths correspond ence 
resting with this. Court's communications neted 

T. in the 
Dt. 19.12.83 1. Order No. 56/Gaz./P.F. 

2. Letter No. 2785/Gaz . /PF Dt. 19.2.85 margin 

an the above subject, and to say that the instructiens 

centainsd therein are net baing complied uith 

strictly. It has baen stated therein that ne. sarned 

leave for less than 3 days sheuld be applied unles 

there is extreme exigency. In case it becoms 

absolutaly nacessary to ta ke aarned leave for less 

than 3 days; tha applicatien sheuld ba supportsd 
by full reasons. The officers were asked they sheuld 

apply leave sufficiently in advance at least, fortnight 

and that in casa of extreme urgency, permissien of 

the High Ceurt may be obtained dn tal aphone before 

preceeding on leavs. They ure als amphasised that 

the medical leave sheuld be supoorted by the requisit 

certificates from the auther ised Medic al Attendant 

as provided in leave rules and that they sheuld not 
13 



:.2 

xhaust the casual leava in the first feu menths s 
that it could be availed for casual for ianeta and ur9ent 
nature of uork througheut the year. 

It has been feund that apolicatiens are still 

being raceived for grant of sarned leave for not enly en 
to three days but also are recaived in this Ceurt only a 

day or tue before tha date of leava applied for and many 

a times evan after tha leava had bsen availedof. It is, 

therefere, necssary that applications for grant f arnsd 

leave should be submitted vell in advanca and the 9am hould 

be for warded to this Court immadiately on thair rc*ipt , 

80 that orders could ba obtained therson and cemmunicatd 

to the officars applying laava bafore th data they 

have to preced en leave. 

I am, therefers, to requsst you to impress upen 

the Judicial ofricers once again that the laavs cannat 

be claimad as of a right. Thay should apply usll1 in 

advanca, at laast a fortnight, for the grantf arnad leav 

and should nat precaad on leavs in anticipatien af its 

sanctian in dua ceurse. They should avail casual leavs 

in such a mannar that it is spread over the uhole f h 
calandar year te met any unfersasn sxigencias. The 

arned lsava 1in dribblets fer a day r tuo for innadia 

3/ 
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exhaust the casual leava in tha first fau menths s 
that 1t could be availad for casual 2er migane tas and urgent nature of work threugheut the yaar. 

It has been feund that apolicatiens are still 
being raceived for grant of earned leave fer not only ons 

to three days but alse are received in this Ceurt only a 

day or tue before the date of leava applied for and many 

a timas evan after tha leav» had baen availedof. It is, 

therefere, necessary that applications for grant ef arned 

leave should b submitted vell in advanca and tha sam huld 
ba foruar ded to this Court immadi ataly on their recaiot, 

30 that orders could ba obtained therson and cemmun icatdd 

te the officers applying leava b afore the dat they 

have to precaed on leave. 

I am, there fers, to request you to impress upen 

the Judicial officers once again that the laavs cannet 

be claimed as of a right. They should apply usll in 

advanca, at least a fortnight, fer the grant ef aarnas leav 

and should nat procaed on 1eavs in anticipatien af its 

sanctien in due ceurse. They shauld avail casual leave 

in such a mannar that it is spread over the uhole ef tha 

The calandar year te mest any unforsasn 3xigencis5. The 

a arned lsava in dribblets for a day ar tuo for imme4iata 

3/-



-3 -

and urgent-naturs of werk or breef illness is not

advisable. It may also kindly ba ensured that the 

applications for the grant of earned laave be feruardeed 

to this Court uall in advanca, sothese ceuld be granted 

to the concerned efficer before the date tty preceed[ on 

Laava and that the applicatisns for the grant of cammuted 

leava be forwarded to this Court a fter having been 

ensurd that these are accempanied by the requisite 

medical certificates from an autherised medical Attendant 

to avoid unnecessary correspandenca to gat the Par mal itis s 

cempleted. 

Yours faithflly, 

ahon 
BEGISTRR 



No. Gaz/P.F. 

From 

The Registrar, 
High Court of Delhi, New Delhi 

To 

The District & Sessions Judge, Delhi 
New Delhi, dated, the February, 1988. 

Subject: Grantof leaveto the Judicial Qfficers 
Madam, 

I am directed to refer to the corresp ondence 
resting with this Court's.1etter No.450/Gaz/PF dated, 
the 8th/9th January, 1986on the above subject, and 
to say that the instructions contained therein regarding 
grant of leave to the Judicial Officers are not beingg 
complied with strictly. I am, therefore,, to request 
you to circulate the s aid instructions amongst the 

officers for their strict observance and compliance. 

Yours fai thfully 43 

Encl ASabove REGIS IRAB. 



1421 No.3/32/Gaz./P. F. 

From 

The Registrar, 
High Court of Delhi, 
NEW DELHI, 

To 

The Di strict & Sessions Judge, 
DELHI. 

New Delhi, dated, the 22nd February,1989 
2 

Subi- Grant of leave to Judicial Officer s. 

Sir 

I am directed to refer to the corre spondence 

resting with this Court's letter No. .450/Gaz./P.F., da 

8th/9th January, 1986 (Copy enclosed), on the above 

subject, and to say that the instructions contained 

therein regarding grant of leave to the Judicial Office 

are not being compted with strictly. 

to request you to circulate the said instructions 

among st the of ficers for their strict observance and 

compliance and also send the joining reports of the 

officers named in the 1ist enclosed herewith. 

Iam, therefore 

Yours faith fully, 

hom 
JOINT REGI STRAR (GAZ.) 

for Registrar Encl As above. 



33S No 

From 

The Regis trar, 
De lhi high Court, 

NEW DELHI. 

fun 

To 
The District & Sess ions Judge, 

6/LLet6. 
JaTuary, 1990. 

DELHI. 

New De lhi, dated the 

Sub: Grant of leave to Jud icial Officers. 

sir, 
I am dire cted to say that it has been observed 

that as in the past a number of Judicial Off icers h ave 

a pplied for grant of ear ned leave for 1 to 4 days during 

the months of November/De ce mber ,1989 as they had no 

casual 1eave left at the ir credit. It is not des ir able 

at all as it is incontrave ntion with the instr uct ion 

issued on the subje ct by this Court v ide letter No.450/ 

Gaz./P.F. dated 8th January, 1986 and again impressed 

upon vide letter No.3137/Gaz./P.F. dated 22/24-2-89. I, 

am, therefore, to request: you to kindly circulate once 

again to all the Jud icial Officers the instructio ns issuec 

by this court vide aforesaid letter No.450/Gaz./P.F. 

dated 8th Januery, 1986 for strict compliance. 

Yours fa ith fully, 

REGISTRA 



T TT 
No SyS8 az./P.F. 
Fro m HAR 1997 

T he Registrar 
High Court of Delhi 

New Delhi. 

To 
The District & $e ssions Judg, 
Deuhi 
New Delhi, dated the 4h March, 1997. 

I am dire cted to refer to this Court's lettsr 
No.450/Gaz./P.F. dated the 8th Jan. , 1986 whe reby 1t was 

impre ssed tmat the iudi cial 0fficers should avail ca.sual 
leave in a manner that, Lt is spread over t he whole of^cale n 
year to neet any unforseen exigencies or brief 11lne ss or 
urgent Work, ete; and 'that they sho uld avoid taking regular 

Howe y 
it bas been noticed that t be se instructions are not be ing 
ad hered to serupulously and there baye been a number of 
instances in t he year 1996 w he re jafter exhausting all the 
12 casual leave in the early part of the year, 0ffi cers haav 
been re gularly and repeatedly availing of earnad leave in 
driblets for a day or two on acount of urgent Work or b 
11iness, ete, in disregard of the aforesaid instruct lons, 
which not oniy dislo cates egular Court work but al so res 
in undertaking of avo idable lenghty administrative pro ced 
for the grant of earned leave for such s hort durat ion(s).

3 The Honbte the Chief Justice and Eon ble Jud ges of this 
bave taken a serious view of the meat ter and have been pl 

be compli 
Ce the reof Wouid be view« 

leage for a day or tWo in dribletis for tbe purpose. 

1 

to dire ct that the se instrylons, in future, 
with s trictly and non-co 
seriously. 

he instruct ions issned ced to re que st vor 

P.P. dated 8th Jan, 1986 may be cir culated again to 
Judi cial 0fficers for strict compliancs and they may 
med that non-cOmpliance tbe reof would be viewed serious 

the instruet ions issued vithis Court's letter No.4 

Action taken may be int imated to this Cou 

Yours aLthfully 



No saz/P,?. 
. . 

From 

The Registrar A 
High Court of Delh" 15 MAY 1909 
New De lh 

*** 

The District & Sessions Judgea 

New Delhi; dated the 14 May 1999 

Sir 
I am dirscted to refer to this Court's letter No450/ 

Gaz./$T: dated 8th Jan.i 1986 and its remtader �ated 4.3.97 
whereY it was impres sed that the Judiclal O£fieers shou id avail 
Casual Leave in a manner that it is spread over the whole of 
malende: yea to mest any nforseen exigencies or brief 1llness 
or urgent work etc and theyY ghould avoid taking regalar leave for 
a day ox two in driblets for the purpo se. However it has beana 
noticed that these instructions are not being adhered to scupul-| 
ousiy and there have been number of instances in the year 1998 
whe re after exhau sting all the 12, days casual leave 1n the early 
part oÉ the year, of Eicers bave been regularly and repeated ly 

availing earned leave in driblets for a day or two o account of 

urgent work or brief 111ness ete in disregard of the aforesaid 
instructions, which not oniy dislocates regu lar Court work but 
also results in undertaking of avoidab le lenghty administrative 

procedure for the grant of eamed 1eave for such durationls). A 

1ist of the Judieial o 
during the year 1998 is eclosad herewith. Tka Hon'b le the Act in 
Chief Justice and Hon' ble Judges of this Court have taken a seri 
view oE the atter and have been plea ged to direct that these 
instruct ions, in fut ure, be complied with strictly änd non-co 
tbereof woula be viewad seriously; 

ficars who ailed earned Leave in driblet 

Sure 

Accordingly, I 2m directed to reque se you that the 
instuctions issued vide this Court's lettar No.450/az./P,T 
dated 8th Jan,, 1986 may e circulated again to all the Juäicia1 
OEELcers for st rict comp 11ance and they may be informed that 

non-comp1iance thereof wou1d be vLewed seriously. 

Action taken may be int imated to this Court. 
CA 

Yours faithfu 1ly 

ti s a7Enc1 às ahove. 
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No 655 /Gaz./P. F. 

From: 

The Registrar ( Vigi lance) 
High Court of De lhi 

New Delhi 

To 

The District & Sessions Judge 

De lhi 

New De lhi, dated the 0ctober, 2002. 

Sir, 

am direeted 
dated 

to refer to this Court' s letter 
No. 450/Gaz. /P. F. 8th Jan., 1986 whereby it was 
impressed upon all the Judicial dfficers that they should 
apply for earned leave sufficiently in advance, at least, 

that in the case of extreme urgency, 
permission of the High Court may be obtained on telephone 
before proceeding on leave. it has been observed that the 

of Delhi Higher 
Delhi Judicial Service are be ing 

received for grant of earned ieave oniy one to three days 
leave and 

a fortnight and 

applications of 
Judicial Service 

some of the officers 
and 

before the date they propose to avail earned 
somet imes even after the leave had been availed of, 
Hon'ble the 

The 
Acting Chief Justice and Hon' ble Judges of 

have taken a serious view of the matter and 
instructions, in 

non-comp l iance 

this Court 
pleased to order that these 
compii ed 

have been 

strictiy 
thereoi would be viewed seriousiy. 
future, be with and 

S) Accord ingly, I am directed to request you that the 
this instructions issued vide Court's letterr 

No, 450/Gaz. /P. F. 
again to all the Judicial 0fficers for strict compl iance 
in future. 

dated 8th Jan., 1986 may be circulated 

Action taken nay be int imated to thi s Court 

Youns faNhfully 

(H.RSHARMA) 
REGI^TRAR VIGILANCE 



MOST IMMEDIATE. 
OUTAT ONCE 
No. 58I3 /Gaz./P.F. 

01 MAR From: 

The Registrar(Vigilance), 
High Court of Delhi, 

New Delhi. 

To 
The District & Sessions Judge, 

Delhi. 
Mawr 

Feprrtíry, 2004. New Deihi, dated the 

Sub: Grant ofi or 2 days' commuted leave to Judiciai Officers. 

Sir, 

I am directed to say that Hon' ble the Chief Justice and Hon' ble Judges of 
this Court have observed that the Judicial Officers are availing commuted leave 

for 1 or 2 days frequently, which is not a healthy practice and should be 

discouraged. Their Lordships have directed that the Judicial Officers should not 

take commuted leave for 1 or 2 days, and instead take casual leave in such 

eventualities. 
instructions on the I am, accordingly to request you to issue necessary 

subject for compliance. 

481 
Yours faithfully, 

(R.K.AHLUWALIA) 
REGTSTRAR(Vigilance) 



No 11Gaz/PF/DHC 

From: 
The Registrar General, 
High Court of Delhi, 
New Delhi. 

x 20 JAN 206 
To 

H.c. The District & Sessions Judge, 
Delhi 

New Delhi, dated the4 January, 2006. 

Sub: Grant of Leave to the judicial officers 
S 

Please refer to this Court's letters dated 9.1.1986 and 24.10.2002 (copies 

enclosed) on the above subject, whereby it was impressed upon all the judicial oficers 

to comply the instructions contained therein for strict compliance in future. It has been 

observed that the said instructions are not being followed stricty by some of the judicial 

officers and they exhaust their casual leave in the early part of the year instead of 

spreading the same over whole of the calendar year which results in availing earned 

leave by them in driblets for a day or two during the months of November and 

December. t has further been observed that applications from some of the judicial 

officers for grant of earned leave are being received only a few days before the dates of 

earned leave applied for and in some cases even after the leave had been availed of. 

I am, therefore, to request you to circulate the instructions contained in the 

above said two letters amongst all the judicial officers for strict compliance in future and 

they may be informed that non-compliance thereof would be viewed seriously 

Yours Sincerely, 

(S.N. AGGARWAL) 
REGISTRAR GENERAL 



HIGH CUUKI U: v . 

Sherstah iUd. New Delhi 

t/DHC/Gaz'G-9:/2010 

The Registrar General 

High Court of Delhi 

New Delhi 
To 

H,C. 
VThe District Judge - 1 & Sessions Judge, Tis Hazari, Delhi. 

The District Judge-V1-cum-ASJ I/C (East Police District), Karkardooma, Delhi 

The District Judge-IX-cum-ASJ IC (South-West & Police Stations lIGI & 

Palam), Dwarka, New Delhi. 

The District Judge-V-cum-ASJ I/C (South), Patiala House, New Delhi. 

The District Judge-VII-cum-ASJ VC (North-West & Outer Police District), 
Rohini, Delhi. 

The District Judge-Il-qum-ASJ VC (West Police District), Tis Hazari, Delhi. 

The District Judge-IV-cum-ASJ VC (New Delhi Police District), Patiala House. 

New Delhi. 

The District Judge-Vll-cum-ASJ I/C (North-East), Karkardooma, Delhi. 

The District Judge-lI-cum-ASJ VC (North Police District), Tis Hazari, Delhi. 

New Delhi, Dated the 14 January, 2010. 

Sub: Delegation of powers to concerned District Judges for grant of leave 

to judicial officers. 

Sir/Madam, 
I am directed to say that Hon'ble the Chief Justice of this Court has been 

pleased to accept the suggéstions made in the meeting held on 15.10.2009 (extracts of 

minutes enclosed) with the District Judges and has been pleased to delegate to the 

concerned District Judges the powers to sanction all kinds of leave to the judicial 

officers and that after sanction of leave (other than casual leave/compensatory leave) 

necessary Notification may be issued by the concerned District Judges with a copy 

forwarded to this Court for information. However, leave applications of the District 

Judges will continue to be dealt with in this Court 

Hon'ble the Chief Justice has been further pleased to order that in cases where 

judicial officers proceed on long leave, the concerned District Judges will inform this

Court immediately so that necessary alternative arrangemcnts are made 

Yours faithfully 

(RAKESH KAPOOR 

REGISTRAR (GENE RA 



HIGH COURT OF DELHI: NEW DELHI 

SHERSHAH ROAD, NEW DELHI-110003 28-3 -x URGENT 

267S /DHC/GAZIG-14/SPL.MM/2011 

NO 

From The Registrar General 

High Court of Delhi, 

New Delhi 

To 
he District Judge-I & Sessions Judge, 

Delhi 

New Delhi, dated the 26|3 | 

Sub: Delegation of powers to sanction leave of absence in respect of Spl.MMs 

Madam, 

am directed to say that Hon'ble the Chief Justice has been pleased to 

delegate powers to the District Judge-l & Sessions Judge, Delhi to sanction leave of 

absence to Special Metropolitan 
Magistrates/Special Municipal 

Magistrates (Littering). Yours faithfully. 

(R.GOPALAN) 

Deputy Registrar (Gaz) 
FOR REGISTRAR GENERAL 

Endst No. 
/DHC/GAZIG-14/SPL.MM/2011 

Dated 

Copy forwarded for information and necessary action to, the Chiet 

Metropolitan Magistrate, Delhi. 

DEPUTY REGISTRAR (GAZETTE) 

A.gudici) 



MOST IMMEDIATE 
3156-3s 

No /DHCIGaz./G-10/Leave Inf./2012 

From 

The Registrar General, 
High Court of Delhi, 
New Delhi 

TO 
The District and Sessions Judge, Delhi. 
2 The District Judge & Addl. Sessions Judge l/C (East), Karkardooma. 

The District Judge & Addl. Sessions Judge 1/C (South-West), Dwarka Courts. 
The District Judge & Addl. Sessions Judge /C (North), Tis Hazari Courts 
The District Judge & Addl. Sessions Judge l/C (North-West & Outer), Rohini Courts The District Judge & Addl. Sessions Judge l/C (West), Tis Hazari Courts. 

7. The District Judge & Addl. Sessions Judge I/C (South & South-East), Saket Courts. 
8. 

3 
4 

5. 

6. 

The District Judge & Addl. Sessions Judge i/C (New Delhi), Patiala House Courts. 

9 The District Judge & AddlI. Sessions Judge 1/C (North-East), Karkardooma Courts. 
10 The Principal Judge, Family Courts, Dwarka Court Complex. 

New Delhi, dated the 

Sui Uploading of updated information about not holding courts by the judicial officers on the 
website of District Courts on account of on being leave etc. 

Madam/Sir. 

l am directed to say that it has been observed by this Court that the updated position of 
thhe judicial officers on leave on a particular day is not being posted on the website of the District 
Court daily which results in incorvenience to the lawyers who have to go long distances from 
one Court complex to other, and then find that the Judge is on leave, though it is not so posted 

on the website. 

I am, therefore, directed to request you to kindly issue necessary directions to 
ensure that the information about not holding of courts by the judicial officers on account of on 

being leave, etc. are updated regularly on the website of the District Courts. 

Yours faithfully, 

m An 

(O.P.Narang) 
Deputy Registrar(Gaz.) 
For Registrar General un 

Ao CJul 



No. 
OHCIGaz/P&TIG-3/2013 

2So 
From: 

The Registrar Geheral, 
High Ccurt of Delhi, New Delhi. ...a** 

3 To 

C. The District & Sessions .ludge Ha), Tis Hazarreourts, Delhi. 

2. The District & Sessions Judge, East, Karkardooma Courts, Delhi. 

3. The District & Sessions Judge, New Delhi District, Patiala House Courts, 

New Delhi. 
4. The District & .Sessions Judge, North-West District, Rohini Courts, Delhi. 

5. The District & Sessions Judge, South District, Saket Courts, New Delhi. 

6. The District & .Sessions Judge, North-Éast District, Karkardooma Courts, 
Delhi. 

7. The District & .Sessions Judge, Shahdata District, Karkardooma Courts, 
Delhi. 

8. The istrict &.Sessions Judge, North District, Rohini, Delhi. 
9. The District & Sessions Judge, West District, Tis Hazari Courts, Delhi. 
10.The District & Sessions Judge, South-West District, Dwarka Courts, 

Delhi. 
11.The District & Sessions Judge, South-East District, Saket Courts, New 

Delhi. 
12.The Principal Judge, Family Court, Dwarka Courts, Delhi. 

Sub: Advance intimation of proceeding on long leáve or joining on return rom 
long leave(materhity leave/child care leave) by Female Judicial Officers. New Delhi, dated the May, 2013. 

Sir/Madam, 
I am directed to say that Hoh'ble the Chief Justice has been pleased to order that all female judicial officers who intend to avail materhity leave or child care leave for longer duration or who are to join oh return from such long leave may be impressed upon to intimate the High Court at least three weeks in advance about the date of their prOcEeding oh long leave (maternity leave/child care leave) and the date of their joining on return from such long leave, to enable the registry of the High Court to take appropriate steps for posting añother officer in the court falling vacant or posting of the officer oh return from such long leave, as the case may be. 

the Chief Justice, to the concerned judicial officers under your control, under intirnation to this Court. 

I am, therefore, to request you to kindly convey the above orders of Hon'ble 

Yours faithfully, 

(O.P. Narang) 
Deputy Registrar (Gaz.) 
For Registrar General 



**** 

SnH-S9ot 
No /DHCIGaz./Misc /CG-3/2013 

1838 
From: 

The Registrar General, 
High Court of Delhi, 
New Delhi. ol|13 

To 
, 

The District& Sessions Judge (HQ), Tis Hazari Courts, Delhi. 
2. The District & Sessions Judge, East, Karkardooma Courts, Delhi. 
3 The District & Sessions Judge, New Delhi District, Patiala House Courts, New 

Delhi. 
4. The District & Sessions Judge, South-West District, Dwarka Courts, Delhi 
5. The District & Sessions Judge, North-West District, Rohini Courts, Delhi. 
6. The District & Sessions Judge, South District, Saket Courts, New Delhi. 
7. The District & Sessions Judge, North-East District, Karkardooma Courts, Delhi. 
8. The District & Sessions Judge, Shahdara District, Karkardooma Courts, Delhi. 
9 The District & Sessions Judge, Noth District, Rohini, Delhi. 
10.The District & Sessiors Judge, South-East District, Saket Courts, New Delhi. 
11.The District & Sessiors Judge, West District, Tis Hazari Courts, Delhi. 

Sub: Intimation regarding proceeding on long leave by Judicial Officers. 

New Delhi, dated the 8 September, 2013. 

Sir/Madam, 

I am directed to refer o this Court's letter No. 67/DHC/Gaz./G-9/2010 dated 

14.01.2010 and to say that it has been noticed by this court that intimation of officers 
proceeding on leave even for a few days are also sent to this Court. 

i am further directed to say that the matter has be 
and accordingly, I have been directed to request you to kindly send the intimations of 
only those officers who proceed on leave for one month or more 

reconsidered by this court 

Yours faithfully 

4oeuit 
O.P.Narang 

Deputy Registrar(Gaz.) 
For Registrar General 

en. aene-clentznas 

est e ioe 



High Court of Delhi 

S 

Date:31 .08.2021 No. /G-1/Gaz/DHC/2021 

From: 

The Registrar General, 

High Court of Delhi, 

New Delhi-110003. 

To. 

1The Principal District & Sessions Judge (HQ), Tis Hazari Courts Complex, Delhi. 

2. The Principal District & Sessions Judge (South), Saket Courts, Complex, Delhi. 
The Principal District & Sessions Judge (East), Karkardooma Courts, Complex, Delhi. 

The Principal District & Sessions Judge (South-West), Dwarka Courts, Complex, Delhi. 

The Principal District & Sessions Judge (Shahdara), Karkardoma Courts, Complex, Delhi. 

The Principal District & Sessions Judge (South-East), Saket Courts, Complex, Delhi. 

7. The Principal District & Sessions Judge (West), Tis Hazari Courts, Complex, Delhi. 

The Principal District & Sessions Judge (New Delhi), Patiala House Courts, Complex, Delhi. 
The Principal District & Sessions Judge (North-West), Rohini Courts, Complex, Delhi. 

10. The Principal District & Sessions Judge (North), Rohini Courts, Complex, Delhi 11. The Principal District & Sessions Judge-cum-Special Judge (PC Act) (CBI), Rouse Avenue 
Courts, Complex, Delhi. 

12. The Principal District & Sessions Judge (Noth-East), Karkardooma Courts, Complex, Delhi. 

3. 

. 

. 

8. 

9. 

Sub: Reg.-Sending the joining reports of the officers of DHJS and DJS returning from the 
Maternity Leave/CCL or Deputation. 

Sir, 

I am directed to say that it has been observed that joining report of the officers of DHJS and DJS on return from the Maternity Leave/CCL or Deputation is not being received timely in this Court. I am therefore, directed to request you to ensure that such information is dispatched to this Court within 03 working days of the officer joining 

Yours faithfully, 

Jugal Kishore) 
Deputy Registrar (Gazette-IA) 

For Registrar General 


